6457 Arrest of a Member 15 SEPTEMBER 1088 Arrest of o Member G448

12.48 hrs,

ARREST AND CONVICTION OF A
MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram dated the 12th Sept-
ember, 1958, from the District Magis-
trate, Barabanki:—

“I beg to intimate that Shri Ram
Sewak Yadav, Member, Lok
Sabha, was arrested today before
the Court of Sub-Divisional
Magistrate, Fatehpur, at 3-30 r.Mm.
under section 480, Criminal Pro-
cedure Code, for contempt of
Court by interrupting the said
Court while sitting in a stage of
judicia] proceedings. He was tried
and convicted under section 228,
Indian Penal Code. Letter
follows.”

1248} hrs,
ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram  dated the 14th
September, 1958, from the District
Magistrate, Kheri Lakhimpur:—

“Shri Khushwaqt Rai, Member,
Lok Sabha, arrested in Lakhim-
pur, today, under sections 151/
107/117, Criminal Procedure
Code, for causing apprehension of
breach of public peace, in con-
nection with food agitation. Letter
follows.”

1249 hra.

MERCHANT SHIPPING BILL—
contd.

Mr. Speaker: The House will now
resumme discussion on the motion for
consideration of the Merchant Ship-
ping Bill, 1958, as reported by the
Joint Committee, moved on the 12th
September, 1958, and also the amend-
ment for recomitting the Bill to the
Joint Committee moved by Shri Tri-
dib Kumar Chaudhuri on that date.
Out of 5 hours agreed to by the House

for general discussion, 4 hours and 13
minutes now remain.

After the general discussion is over,
clause by clause consideration and
third reading of the Bill will be taken
for which 3 hours have been fixed.

Shri Raghunath Singh may continue
his speech.

it vqq fag (FTTorAY)
weqs W44, 7 %9 %g @ 91 %
aq teve Y fafer oifefr awa
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gt 37 F wAw ¥ ¥g Wifge gov f¥
o} AT O A1 FF AN § q€ T4,
AT wrgd 1 A & w7, FOF o AW
& EIR ZF &M | & G T B 7
*@ & fag ¢ | 0 TAT 24 aT*Y
79T ¢ 1 3% & fad 3 AT o
T ¥ W@ 1 ¥W & Ay qifew
gy A TET & I ¥ oW T
@7 | arfew wifew wed § ‘A7 #fee’
‘Fa e’ I ar@ A gw § wEa<C
AN Iwse d
ETXAT Y A M ITFIE 1 IT A ¢
ATE T T W G ALY AT |

7§ TAT wrw aar § P gfar §
AT AT F g & | I orgrat
A QIR 3,00 § | IF g FATH
§9T 91 IE AHT A AT R A T
g gz % W2 gAR qTF aw€ A F
Y qTEE 91 ) SfET aror N faey
1 THT § IOH KA oY TET &
gfemr &1 e {1 A F @ A @
AT AT W & W T AT § | T
# grew qa § o fw fafor s=faa)
wt S fear oy §, W & T far
M AIATTHE A F AT E qg
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€ TE R AHEA 7 T 9TEEN
AT § 1 WS AE F IT AT Y T
FUST ] | 5q gNUET 3 T@Z
¢ drgm o9 w3 TXEE QT
<fgd wgiq AT TFF TE Yo T
@& wifgn 1 afew wgw §
&7 TWTE Y Srer &7 &7 AT NiET
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THE %o WTE T FT EAT LT
/feT e ag W faar W fF
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Bill
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78 ®d @ @wg f5w oaw
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AT O FE A GV | qrfes agw |
M & fag gar @ df aMA @
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qATT &, WIH JF Sy Agreny FIfAAT
§ g sar A /1 9w | wed w9l
ag fafar & e aff s &
IFA fad gt AF § ey W
¢, wafr g7 ST ey TR AW 24
& 1 w7 A ST T R W SE
loe B ¥ c¥ To ¥ {7 M T 6T
wqT & ? F WY AT FAT qRAT |
oz feofy & qua fergeua o fafen
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[=fr xare feg)
weafrat # § 1 arfew aRw @ wAR
frar § e O aifefadye aga fea
& 1 IR wr v g teve § oY W
AT T 74T 41 IF #Y ofy w9
qu T fFar | w> fET TR IR
W AT R G AT @R aT A
7z wigd f& ®rw qiefadew @91
wTfEd, at fRe 9w # gafwr adf w51
aifgd | fergeam S Y ot arfee
warg, dfew o gt 9 g fad
Eraduer Arfaw AEF &) gHr =W &Y
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T AW T W9 T fF R
AT AT T § 1 A & WA g
&1 aifefad=m | § &g & gaq farems
§ 1 w1 wfowar 93 3¥3 FAT, €3 A
To & ®Qa A W9 g | ¥R FAT
Y FATM Fo FT A W & ang ferar
Tar § 1 fegema ¥ 9T 3w w9 §
ReY FO &0 & | fggea w5 A
a7 AT & | Y 00 fafma s
FTEH F q1ed ve faer <@ & 1 sfA-
T AT TH qCE F AL A 6qaT & @
AT dmAaIfe A ag
feegmm #Y oF 7 wod # agET A
% | fggmm I R ¥ faw wmw
fag aww ¥ fs fam faw mar a1
S EY AT 9T, Wiz § AR 9EH
9gF T F FTCOU q@ AT TAAAT
& wE | Frge AamT Y 3R ST 99y
1 &W &, AT sqAT &Y § Forgan fw
AN AT T @A T
fegeatt o 0w awar Y Wer A
9TE, ¥ T AN Rt aEy @A
g a%

o @ fawdr & 1 I s
W AT § YR FOT TG F GRA
CHREFT FT AT | FH e W qT FE
¥ A L8k FOT 79T FT GRA THG-

AX WG aw AreC g ¥R o
T A O g wdY | o i o
Sor s ww & 7 4w fec e ew W
e & srw & FTC | o @I I
REY FAT To FT M §, L% FT
To W1 W WIEA YKVE WY YH
R A qU W ¥ ared | wrfeT i
&g &1 & aw 3 s g fed 1w
arg é fF s faftwr § &sq amar
g0 & | Y Y g §o W To
faern 9T 98 wa o W@ TG # fawmEn
& | T Ty T uTe AT fay 7 ofa
qg &7 WAy $9 ! g8 W o &
wror | fafmr aod o gay g ok
F0A § ¥ § R FET Ear g |
# & g gardy e DE G §,
IFET T AT RO 1 FAT K 3 qATE
g7 QY= | § :

The slump of the 1920’s and
1930’s was bad, but the capital at
stake in those days was consider-
ably less than that involved today.
Furthermore, the bulk of the cost
of the ships was capital subscribed
by the investing publie, whereas
today many of the ships are being
built against loans which have to
be paid annually from the income.

That income is now insufficient
to pay the daily running costs.”

13 hrs.

wtw gfrar § @ 7 @ & g
# aga & [ 7 g9 &9 Y afad |
wFE fear 1 S dE g J4q0
fog | afFT 7T 9 R0 FAY w9
& W9F AL ANAT W WK IGH
fag mirgwr ¥ $QF T9gT Mg F NT
#AT 937, NE WF ¥ faw Na fam
Tl uEe e aT, iy fa ) e
NN T ¢ s A & oF qar (9@
et a3 a1 famr & YT 39 fgw
¥ WAL ¥ FOF 5947 HY wigd & F fan
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A cx WA WA O e wy Wi
firer & wIORT TAT TEAT | XWE weTET
ot wA W f frng v o ¥ sar
w Ofr § W IEe W fe-
Hew & ¥ w9 ®@T W R gg
wigat § o guwy wyi ¥ R #§
g ®GT | IHET HIE EH W AR
A Wy T wd ? F arewy arEse
T ¥ F § 5 g7 F Sy a s
&, 7 ux & ngd arf § W 9y AW
Ho dYo & v & gury § | e 2w
w7 AT Y 3T § | faney Y arfefesg
® Aty & & fog @ava § | I9¥
gawr a9 fge | g & F1€ e
W A A grar 1 A 3w ghm §
ot =9 A g & 1 g § W
sqR g & ot ag arfefadas & g
g, wéadag & gur ¢ AR AT
e FIF g § R A fonda ¥
T & | o aF &S qFC gfar § wid
v A g &

uzT e q w1 Y ave wE afF N
& IHFY AW WIYFT @A ARAT
g fr 3 & snor esa Y 1 g A
e gufay @ v o= & Sad ogre
T T A & AR 9 AOG | W
# fagm# § o o9 @ w1 w5 A
¢afrrgfr AN oga g @y
AP & AT WIAT AT WA & |
gy awafadY & qre <fe T ad
& fograr g o @1l wady waft
W AU A GEY 49 Y qET E |
oW fafar w1 arqd AT A a9
2 5wty g W w3 gy S 0%
A ww fox guet w9 e € g
INT T9R qF |

gfefater & o} gy T™
LORGE SR ECOR G SR

Bill
IHW TG T § | T wemar &
wra aifefedes & fag= ®r man
§ww oifefedww @mr oadfgr
g ¥ foremn At v waw frw o
fom fem o o xg fear a1 (o wr
afefadm & fegr B AR g
a9E A g 98 & fE 3w e
qfefatas w1 oWEw wWr
afed | q@ g § d@ §7 ww wqr
1833, ¥ | gl wifewfy 7w & fF
TS e & qod gfega @
ifgd | @ teve ¥ wow nfadr
7g gf fF oy AT W W @I g
wfgg foaw f acftom ag gwn fe ok
wodY B s afefads oiT o
argdy e fegeT & ama g faer
#< fafer st @ qied aw
wRT I A qET wgar g fE ow gay
gra & R wa mywr s ey
gl fen @ fex Sdt g oifed
g 99T 7 & | EAE § ? & quwan
g & T § v aw W 1 6 aglt
fogargw w< fomr g fF ST arfa-
faterm ¥ fag ag vy WYX W ¥ 9d 2w
T d AgY & | XRAY F wgT w4
fear ? fxEw & wiw qifefadew &
fag teve & oy qrfwdy  veir s
AT %2 W YE &7 quEEw  @r
waiq «) W fogeaa & & @ we
WX | xa® gena wqdw £
2 wraw e s agr wd gq%T
§z q7de #few wriw § | wowar an
W FT ZH IUH 3F 5T gwq &
fgrgema & fealt & woafogi adr
famd fe o mfefadery ¥fear &
T SR & 1 Ay oy § e frfer
% | W ww  afefadew |1 oo
fadre fem o g & O A nfesdt
Tl & § T & s qriedt
N awm g T wewd W
g &
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ot gn} fag w0 @i S
WA Rard 7 g7 N w G}
i+ & wyr Q :

“Foreign capital will find in
India ® dynamic atmosphere for
investment which the Indian Gov-
ernment intends to maintain by
means of all suitable policies at
our command.”

TR A A g A
g #5791 @ ¢ fF gw wwAlns geta-
frax &1 #7 @ § AR g NF-w A
@5 #¢ gw efer Tratafeie T ax
g & | weafew goatafeae &1 v
& fag w=n Leve #Y 3o Efew nfadt
q<T gA 97 AT grn ? mrfa giaan
N 9 Sfexw ofdt F1 @ 57
gW ¥ rEN ? oAre 3T 8w R §N
W § ifs fafer & T & end v
afa &

I® & g 9 Leve W wra G@W
f& awz g | qg o w@r 0%
v ®WIT ¥& &7 QR 497 ATH o
2T AT F AIGT g1 AT/ I¥ A
Far wfzd 1 IJEHF qa” 9-3-¥s
® zw faw &7 g FW s fafeq
& fafrecaga Y e gia q
AT ggY Fgr war fr g S §, danfE
e & qad {fewa §F ifed 1 w¥e
fafesr faar & o7 g @ fad @
39 § w1y QT 5 qifew @aga 7 g
w1 O faer 7 @t AA0E 99 <femmr
&Y, qar agY & 1 oF wavww wrar <%
WX 3 @ g, & fogrd s o
fagre T AR, IR ATAT FT gg O
T AR A AE W W 9%
a# ead ¥ a1 § v 38 & o faw
¥ AT, 9¥, W BT SNWH HTAT W
39 ¥ % f5C g ST @ W 8
revy ® qifeell 9T I W weiy

it ¥ @fcr QY id 1 F 7i
Wy Y faeger o AV ¥ FERAT sy
gfF wrcEfor qagw w1 gux
¢ oY gz wEw ¥ avw oA & fer Q@
HX g aoe Tafees
AR E i

TR qrfew qrgw 7 O A A
R EFNE 1 IT A A AR T oy
| O a7 WX g7 9gan g rade
& qrfert A @Y 98 F WA ww
1 fF oF a7 ¥ saraT HH faqfener
weafaat aqY & fav § ¢ 9ad gfem
3 9 ve ®RA 79 § | 98 qd e
g dr =gz Afgfar =,
qed Tw #, ewoagfer s,
FAETE F3ga A EAT T6q g
#& 1w § o wrwe fremads
T4 T W E 99 q vy e dad
o 4 wAg #7157 § M7 ag wow
femoaOs @ "y & qufas dvex §
g 1 wfax sia a9 gwfaw dwex §
R # 39 e 1 99 F
Y vy THE GRF Yad @ Ay §
ar fex oy &1 39 fafen 7 39 & fag
T YIEARTT §Y G947 § | AT G-
TAY FT TR KT TTAT T I &,
S qifefatm & #T & @ wEr 2
39 & fog w9 § 99 | g
& wEa § 7 T d fod v wor e
®rE &g Wit T TR WA A W
t froag ey o sTor ¥ @
T & ? AT gW ® R qrfefqine
FET 2 J wrAE w7 forear saw &
SOTET ¥9UT Y &, gA fggenw ®
¥ urer Wifgg anfe 39 & ok T A
TIRT F 4

W™ & wig fag faf oy ardg WY
PUNWA AR ST RN
foq gz g# N1 ww afefade
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w1 WTe? faear & ar ¢F 9w 6 dAr
-orfgg - WA A el e 1 o
e WY frdy @ sree frar &1 gdA
wrim  qifcfatae &1 @ma w1
aifgd | wx w7 ofefayay s
faaroTdw & Y avar & W& @
gadr wrafaay § & gwar § Oy fafaa
# ¥ 78 &Y awar ? za% f9d fas
&Y Freor fag oy & | gy Sar & “fem
™ e’ | At g oy gafaw ¢
fe g fufer § e ofefadaw
grmr Ay awrg @ fr areemsw & sregar
FRY THITH 3@ W @rtwe @0 ar
IR g9 ¥ w3 fe owdT o ar
AT TR A F g fAwer sndT ar
fegea Wt faw smanr 1 ww gERR
uET WA FGEAT T WA F qTha
g @0 A fggeam # @ &
ATHA AR 98 AT WA | FY U8 A
Wt S Fr g

H 97T F7 FF W GATAT AT2AT £ |
oM g w5 g 7 w4
qr W fafaqd & wkqd sifcfadmw
& #rar | afFT uw feara 7 o anft
T 7 faweit @ ‘o FadaT £ Fa-
Aty ora fasw”’ 9 A ww GT F
Ffmrd e dlemA AT g A X
3¢ Agw | fafaw § &7 qretefayam
g1 KIS g% & A 5 a9 ¥ 76 4Q-
I AT & B afefata gar
21 FurowY gATEr g | I e s
q vy fr feaY & & s SAT &
IEET E | AT A fawar § o—

“It is also asked how can foreign
participation in a shipping com-
pany to the extent envisaged be
reconciled with the role of ship-
ping as a second line of defence,
for in times of emergency ship-
owners mre invited for consulta-

tion by the Board of Trade,
Foreign Office, etc.,, on account of

Bill

the fact that shipping companies
have close contacts with a number
of foreign ports. It should be
underlined here that whatever
validity this point might have
apparently, the fact that a ship-
ping company has a minority
foreign interest in its capital and
one or two foreigners on its board
does not detract from its national
character. For example, even in
the United Kingdom, foreigners
without any hindrance are allowed
to be shadeholders in British
shipping companies.”

Same is the case with America alsq

An Hon. Member: That is not the
case with America.

Shri Goray (Poona): What is their
proportion?  (Interruption).

Shri Raghunath Singh: I have got
documents to show that foreign partici-
pation is allowed in British shipping
companies; if you have documents to
the contrary you may show them. It
is also said there:

“One more point very frequently
advanced to shut out foreign
capital into shipping is that divided
loyalty, divided ownership, divid-
ed control and divided manage-
ment are likely to create new
problems for the country. This
scare based on loyalties is
meaningless because minority
shareholding and a few directors
on the board cannot change the
complexion of the Indian organi-
sation unless all the Indians con-
nected with it are men of straw
and the non-Indians men of great
moral strength.”

B OX@ F OATH FT TG AT @EA
fF gak fergamt &l Ay arfwdy
gt frldy gt 2 f 3% wwg ¥ @
feegmara w1 AT 2 A &
A %o GIHZ EPU, Agh T
[ & FfeEr grh, agr g9 a7
T o%d § 5 fergeardy wow B
w7 g afer wed Fa Ay

12234
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&t & et Aw I 1 F xw afgww
w wAd ® & A {ogw fygw-
earfaal & T #Y I§ f maAT
awAY § o fpqat at & ol #
oI W I AT § | 7 fade
*HAF so UR Yo ff T FAT
i gomar § fo w@d &€ foew
A &1 #; fo Tz fggwrdr
¥o qIFz A F g4 § &F
g & q T@ @O WK | A
@ A foar f5 g9 s wrowr
T AT $T F#fAAT § | X AGH
o & F1Ed | &Y HIX Tt & A
AR R FAUT 997 A1fgd | TR
WY 19 5q & 4T @A | W9 w7 ¢
o §2 ¥T AAT XM | T T Uy 4%
gt & fr fad 9 w AT & g

& qRY WY Y <o ATA  Tar qfy

g gr AR faw@® w0 § 7 93 4
WK WY & BT &1 Yo qT Fz
& qrefefadar g 1 gwEr SR
T AR wgrat & fod ®X7 wawaw
fast g4at § 1 qW a9 BT oFIA
O Ad @ | W wF aTfE-
fador g & faat & oY TIAr e
¥ A gw WEI¥  @LAT AW
A T TI4T P IWY  gW fAw
wree Wie w3 | gafad & awar &
gy &%aT g fF wa a3 A 917 samy
¥ w7 qrefefedar w §qz fwar
t A xad Y wen Tifgd W o
W W@ ¥ sarEr § SgrEr wmay
FEAT WY ) W B WA gAY &Y
FORT T wEl § ) o few gfvar
#§? wre 2K fr g wifeerd tvo wO%
war wfer gFadw &1 gal ol
NZR T AR LT I T "
o wifgd | 0% a3E wie wfy ad
g Yo HOF g fadei Y fad W
¢ ¢ W 4E0 ATE WY A RS
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& fod farend §, % ol ghaar &
Ay ATE QFY § 1 agr I ol qw
st I8t o gart amA  fafar
fafaedr ® avs & a4 wE § 5 fsq
AW ¥ T KF Yo HUT WA N
AR AA § N aFT § | R T
ZEa Y a7 WY T gEEAT wA
efaa agl g1 a5I | w1T &7 ¥ 8
g A oargT § 1 F wgw 5 oW
gz #4133 § \ uw sfw afedfa-
¥ 3q) 748 $@ fow & 2g |0 TR
o¥x gfa QA & wfas it 1 O w4
am g O fosk wifee a7 gware g,
3fr o arcfefamde gmr &Y s9 §
ar wfez /R arg AT F | e o
9 I T AT IO wiAwR @T
& @ w2Y & fe ga fgrgeare & wo
FTFTR &AT A0S &, + Hfwq gw w2
g fr g7 a7 #1 A 9=y (| 3y e
qAAF arely w1 gt R gy a1
¥ It or @ & 1 ag v ageH
F1f5q 1 FEgR At & gre faerer
=fgad

uF & § WYX wEAT Sgar § |
T wgiwE A g Te
frar & fw Az qu dz wrdw g0
Tifgd | & 39 & gy & foag ey A
WiggerHrNfas o g
FAmeE Y mxIaggag
g @ & 99 aw erfe arfefaga
T g a % frgamr & o
® e g ol | W\ fisgeae
& faet AT g & | I W WA
w1 darc & Bfewr oF od & @9 7|
wgar & fe oY wgror aqd & o #
foqar® § ¥ 7T 1 w17 A TG LA
o¥z & ¥ g | & wwwar § fie zfrar
& wft 47 vk ¥ fofer ¥ ey &9
]} w T aff w1 W X
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e dare g ¢ fv wrc s Wt o
aT &Y AT § N 39 ¥ qaR faumE
any ¥T | ¥few sy ol w7x
§ fo §z qedz quar  qur v arfed |
37 W 9 qg N a1 & fr o
g I aFT g A A ¥ wF0
fe wx¥e T ana afl gur ¢ wa-
foqd T ATAETgAew fear @
difag & wda wfefagas &1 fady
®LT & | WG § AT WHIAC T HEW
a1 & €& AT 9T IFTT TAM fF g
FqT AT AT T1fEd
¥ ag fAde AT ATRAT
g fv o5t 4w wife aifdfcfadas w1
FEAT ¥, 9 FT LY SR T 57747 FAT
arfgd s w9q Jgrit & IAfa F@Y
afgg | ag F &ar afzd
ArEad ® S a9 ® gR’]
AT 9FAT FY, I@ A AT 7 fage
Z ®T, @1 ¥ T AT ®T, o
FOT 99 39 & HIT H W@ FT IF
& fa2g o & | ag T fasge o
2| 78 uF T o= g wifgd | e
& FwT N 7§ @A wifRg o
T W % fog wae wr =fEd,

fawrc #¢ 1 g7 €0 WIX Yo  NT T
Hew eitwre &< &, 7 A qHEor w7
FaTe g » fag wiew @A wifgd

Shri U. C. Patnaltk (Ganjam): Mr.
Speaker: Sir, even after the very
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eloquent speech of the hon. Member
who preceded me, I am unable to agree
with him about the percentage gques-
tion that he has referred to. He seems
to be under the impression that
because in respect of the Assam Oil
Companies the percentage of foreign
partic pation is 75, in some other
places it is up to 49, there is no reason
why it should not be the case with re-
gard to shipping, which is not based
on terra firma, but which is on the
broad seas. I would only point out to
my hon. friend and to this House that
shipping is quite different from all
these companies and firms. These
companies and firms, as he put it, are
on terra firma,; they are in our own
country itself and they cannot be
carried away anywhere. But a ship-
ping organisation is something floating
on the high seas with centres every-
where in the whole world, with sea-
men and officers who may belong to
different nationalities.  Therefore, it
should be treated as a different thing
from the oil refineries, etc.

Apart from this, I would also make
a submission to the hon. Minister and
to Government to reconsider this Bill
from a view-point which they had
totally ignored in their deliberations,
as we find from the Joint Committee
report and other records, viz., the re-
quirements of defence. You know
that in there times, the cost of defence
is so great that in order to strengthen
the defence organization at a mini-
mum cost, we should see that other
allied organisations are used for de-
fence in emergencies. It is always
the policy of every Government in
every country to make some of these
organisations second lines of defence.
On the air force side, you have got the
Airlines Corporation, the flying clubs,
the glider clubs and the air wing of
the NCC which are all auxiliary to
the air force and which strengthen
the air defence in times of need and
the necessary personnel should be
trained for it.

Similarly on the army rvide, you
have got the various semi-milltary
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organisations which are being en-
couraged in every country and which
are being built up with a view to
strengthen the reserves and the
defence potential of a country on the
military side. On the naval side, there
are two organisations which are
always considered in every country
as auxiliary to naval defence. One is
merchant shipping and the other is
deep-sea fishing. Some countries
have given more weightage to the
former and some others to the latter,
but these two organisations are always
considered as auxiliary to naval de-
fence. In fact, it is these two organi-
sations that are part and parcel of the
naval defence of a country which pay
dividends during peace time. That is
a special point of view from which
these second lineg of defence are to
be considered, not like the territorial
army, which does not pay dividends
in peace time, nor even the flying
clubs and glider clubs.

Before I come to the main princi-
ples that should guide us and the
ideas that should be taken into cons{-
deration in order to frame our ship-
ping policy, I will begin with the
merchant-shipping policy of one par-
ticular country and then I will point
out what others have been doing. 1
begin with the United States of
America. The U.S. Shipping Board
was created in 1816 and its purpose
was

“to encourage, create and deve-
lop a naval auxiliary, naval re-
serve and merchant marine to
meet the requirements of the
commerce of the U. §.”

In 1936, the U. S. Maritime Commis-
sion was created by the Merchant
Marine Act, it was intended further:

“to foster the development and
encourage maintenance of a Mer-
chant Marine for the national de-
fence and for development of
foreign and domestic commerce.”
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So, its purpose was to promote
American commerce and to  provide

for national defence at the same time.
Its objectives were (a) to develop
commerce, (b) to serve ag naval and
military  auxiliaries in times of
emergencies, (¢) to be owned and
operated under the U. S. Flag by
citizens of U.S.A. (manned with a
trained and efficient U.S. crews, to be
formed from American citizens only)
and (d) to be composed of the best-
equipped, safest and most suitable
types of vessels constructed in the
U.S. to be used for commerce, capa-
ble of conversion for naval use if re-
quisitioned in  emergencies. These
were the four objectives. One is na-
tional defence in emergencies and an-
other is to have gwift, useful, modern
kinds of ships which can be converted
or commandeered for military  pur-
poses. Another very important re-
quirement is that the ships are owned
and operated under the U. S. Flag by
citizens of U.S.A. and manned with
trained U. S. personnel.

Then again, on 7-2-1942, two months
after Pearl Harbour, a War Shipping
Authority was established with the
duty and authority as follows:

“to control the operation, pur-
chase, charter, requisition, main-
tenance, insurance and use of all
vessels (except combat vessels,
etc.) and to collaborate with the
Federal Departments and agencies
concerned to ensure the most
effective use of U.S. shipping In
the prosecution of war.”

Again in 1980, on 24-5-1950, the
Federal Maritime Board and the Mari-
time Administration were created.
These are to control the type, size,
speed and other requirements of ships,
the requirementy for installation of
defence measures on ships, reserve of
ships and training of licensed and un-
licensed sea-going personnel. Grants
and loang are made to private ship-
building concerns, cent per cent
American-owned and cent per cent
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American-manned, on very favour-
able terms, provided they conform to
patterns and designs from naval
architects, for ensuring speed, for
gun-enplacement in times of war, for
enabling ships to be immediately con-
verted on requisition by Government
for naval use, etc.

The approach of the U.S.A. to mer-
chant shipping has been enunciated in
the following para:

“The merchant marine is the
only arm of our national defence
that is an earning asset in times
of peace....The British have al-
ways understood the principle of
an active merchant marine as part
of military sea-power. The Ger-
mang and Italians have under-
ctood it. The Japanese under-
stood it and undertook the build-
ing of a commercial fleet especial-
ly adapfed to wartime use; It is
the special duty of our merchant
marine as a necessary adjunct to
our naval power, not only to
serve the ocean-borne foreign
commerce of U.S, but to provide
as well for national defence.”

These are the principles on which
the merchant marine is being built up
in America, which is expanding every
day and which is providing an effici-
ent adjunct to their naval strength.

13.29 hrs.
[Mr. Derury-SprARER in the Chair]

Then, we come to USSR at the other
extreme. You will ind that even
during the time of the Czars, mer-
chant shipping was being given very
great importance, because it could be
utilised for defence purposes. In fact,
a Britisher visiting Russia in those
days has spoken of one of their mer-
chant vessels as being eminently fit
to be an auxiliary cruiser in time of
war. That is how even during the
time of the Czars, they were building
ships. After the USSR was formed,
they have given the highest import-
ance to merchant shipping. During
the first Five Year Plan in Russia it
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was not so much on naval vessels
that they were concentrating upon as

they were on merchant shipping.
Their tonnage, which in 1824 ‘was
4,12,459 tons increased in 1936 to

1,217,709 tons and in 1946 to 2,156.987
tons, and in one year alone, in 1938,
USSR spent 25 million roubles on
purchasing merchant vessels from
abroad.

It is not only USA, and USSR but
other countries also like Italy, Ger-
many and Japan were concentrating
upon shipping as part of their naval
defence and naval organisation. In
England, I need not repeat the
romance of the merchant shipping
mediaeval and modern times. It was
the merchant ships of those days, call
them pirates, call them buccaneers,
call them colonisers. it is those ships
which spread the Union Jack from
country to country and it is they who
were responsible for what was, till
recently, called “Britannia rule the
waves”. It is mainly because of the
capacity of these ships, which formed
the nucleus....

Shri D. C. Sharma (Gurdaspur): 1
think we are discussing Indian ship-
ping.

Shri U. C. Patnaik: May hon. prede-
cessor referred to it and that is whv I
am continuing it. England founded its
naval power upon its merchant ship-
ping.

Probably, the hon. Minister does not
like the phrase “naval power”. He
has put it, if I remember right, not as
‘naval power’ but ‘maritime minded-
ness’ or ‘maritime nation’. @ To my
mind, both are synonyms. It is only
a question of the objective: whether
it is the maritime capacity of the
people or the naval power which we
want. Both are inter-related and
inter-dependant. I would submit that
the Minister has to reconsider the
question from the naval defence point
of view, which has so far not been
considered, I hope that instead of sur-
rendering our rights to foreigners or
to foreign interests to any extent, we
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will have our own organisation; be it
by loans, be it by any other means,
we will have our own organisation,
because the merchant-navy differs
from the other organisations referred
to by the hon. Member, Shri Raghu-
nath Singh. These ships go round
about the world. It is a question
whether, with the foreigners, be they
one-fourth or less, being in a position
of influence, we can requisition our
ships in times of war. It is,a ques-
tion of our allowing foreign ships, or
Indian ships with foreign manage-
ment, be it one-fourth or 1less, or
Indian ships with foreign =eamen,
whatever their numbers may be, to
carry on the coastal trade and over-
seas trade and put in close touch with
the nation. Well, we cannot allow
that in t:mes of war. On the other
hand, we must have the power to re-
quisition these ships. We should
take over the training and manning of
these ships. They should be so fit-
ted while they are being constructed
that we could take them over and find
them useful in national emergencies.

80, 1 would request the hon. Minis-
ter to consult his counterpart in the
Defence Ministry, to consult, if neces-
sary, the Prime Minister and see that
something is done, which has been
overlooked in the Bill, because he has
to look at it from a broad national
point of view, because he has to look
at it from the country’s future point
of view. We are now spending more
than 60 per cent of our revenue on
defence, including the supplementary
demands, and still our defence posi-
tion is not as strong as we wish it to
be. Hence, I would request the
Minister, through you, Sir, and
through this House, to reconsider the
question from posterity’s point of
view, and not merely from today’s
point of view of the ship-owners, who
could not get foreign  participation
even t0 the extent of 25 per cent
during the last s0 many years, who
are now again going to give so many
facilities to foreigners in our shipping
concerns; who were not able to tzaln
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our Indian personnel for our shipping
organisation; nor have they ploughed
back into the industry the profits that
they have been making.

A ship can be very easily sabotaged.
It is not eary to do an act of sabotage
in a big city, but in a ship even one
single member of the crew can scuttle
it. It is easy for one man, one of the
officers in the sh'p, to manage to steer
the ship somewhere outside. We have,
therefore, to look at the shipping
problem from the national point of
view. The question s whether the
hon. Min’‘ster will be pleased to dis-
cuss the matter with the other depart-
ments concerned, with the other
Ministers concerned, and, if necegsary,
even with the Prime Minister, because
this is a matter of very prime national
importance for the future of the
country. And I am sure the Ministers
concerned will earn the thanks of this
country if they can revise and revital-
ise this B‘ll with a new approach, an
angle which has not been taken into
consideration till now, namely, the
defence of the country.

The Minister of Transport and Com-
munications (Bhrl 8, K, Patil): May I
tell the hon. Member that the Defence
Department has been consulted about
it?

Shri U. C. Patnalk: If the Defence
Department has been consulted, I am
afraid, it has not given the right
advice, because......

Mr. Deputy-Spesker: That is quite
a different thing. 'That we shall take
up some other time—whether they
were correctly advised.

Shri U. C. Patnalk: Sir, I would
add one word. If the Defence Minis-
try, has been consulted, and has not
given the right advice, I wish that
this Ministry itself will look into the
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Mr. Deputy-Speaker: Why should
you presume that they have not given
the right advice?

Shri U. C. Patnaik: Because, in the
Select Commiittee....

Mr. Deputy-Speaker: The advice
might not have been accepted. How
are you sure that the advice was
accepted?

Shri U. C. Patnaik: Yes, one of the
two.

Mr, Deputy-Speaker: Therefore, no
comments are necessary for the pre-
sent, so far as that advice is concern-
ed.

Shri U. C. Patnatk: Therefore, my
submission is that this is a measure
which cannot easily be changed.
Once you accept this and follow up
with a block of 25 per cent, they can
create any amount of trouble. They
can also capture some of our 75 per
cent.

Mr. Deputy-Speaker: When the
speech is once finished, it should not
be resumed now.

Shri Parulekar (Thana): Before I
proceed to deal with the provisions of
the Bill, as revised by the Joint
Select Committee, 1 would like to
offer some observations on some pre-
liminary  issues which are very
important. The Joint Select Com-
mittee prevented the Government
from committing the crime of national
betrayal and came to the rescue of
the country and saved it from a
national disaster. If the Joint Select
Committee had not succeeded in re-
jecting the definition of the term
“Indian shipping”, which was given
in the original Bill, this measure
would have been a measure of great
national calamity, both economic and
political, and an act of national
shame. I will give briefly a few
reasons for the severe words of con-
demnation which I am now offering.

The definition of the term “Indian
shipping”, as was given in the origi-
nal Bill, re-opened the doors for influx
of foreign capital. If you read
clause 12 of the original Bill and
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analyse its implications, you will find
that a shipping company with
hundred per cent foreign capital can
register its ship as an Indian ship,
can fly the Indian flag and carry on
the Indian trade of shipping. Sir
national betrayal was writ large on
the face of it, because this definition
ignored the important and the vital
role of the shipping industry in the
economy of the country and in the
defence of our country.

What is the role of the shipping
industry in our economy? It must be
remembered that it is a basic industry.
It must be remembered that it is a key
industry. It must be remembered
that it is a strategic industry and in
time of crigis it is the second line of
defence. The hon Minister yesterday
waxed eloquent on the importance
of the shipping industry, but I do not
know how he forgot it when the
original Bill was drafted. He may
not have been in charge of shipping
then, but whoever may have been
in charge forgot all these aspects of
the shipping industry and the vital
role which the shipping industry was
playing in our economy and
the defence of the country and
came forward with the definition of
Indian ships which opened the doors
for the influx of foreign capital.

There is another aspect which must
also be taken into consideration in
this respect. It is an industry which
can earn foreign exchange if it is
developed, but if it is not developed
it will cause a drain on the foreign
exchange, because as we all know,
the annual freight charges which the
country has to incur comes to about
Rs. 150 crores.

1 will state another reason. The
definition threw overboard the princi-
ples of the policy statement, which
were stated in the Policy Resolution
of 1947. In this connection, I would
like to read a few lines from that
policy statement.

Mr. Deputy-Speaker: Now that it
has been set right by the Joint Com-
mittee, we might congratulate them
and welcome this decision.
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Shri Parulekar: No, 8ir. I am going

to say that I am not satisfled by it.

Shri Raghunath Singh: They want
eent per cent.

.Bhri Parulekar: It is the policy of
the Government which is under re-
view and we do not know when it
will change and retrace its steps.

“The Government of India agree
that the definition of Indian’ Ship-
ping as shipping owned, control-
led and managed by Indian
nationals, as recommended by
the majority of the members of
the Committee, would be the ideal
one and should be the ultimate
objective.”

It proceeds to say:

“The Government of India have
accordingly come to the conclu-
sion that in present conditions the
criteria to be satisfied by com-
panies to qualify them for treat-
ment as Indian shipping com-
panies should be as follows:—

* * L4 L

(b) At least 75 per cent of the
shares and debentures of the
companies should be held by
Indians in their own rights;

(c) All the Directors should be
Indians;

(d) The Managing Agents, if any,
should be Indians.”

So, eleven years after this Resolution
was adopted, the Government of India
instead of approaching towards the
goal of hundred per cent capital in
Indian shipping came out with a pro-
posal of hundred per cent foreign
capital in the shipping industry.
This was reprehensible. But what is
still more reprehensible is that they
have not a word of explanation to
offer, a word of regret to offer, a word
of apology to offer in the statement
of objects and reasons which was
attached to the Bill. What is the
explanation for this mysterious
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silence? Was it by accident or was
it by design or was it because the
Government lacked even that much
of intelligence as not to know the
vital importance of the change which
they were introducing or was it
because that they did not want to
draw the attention of the people to
the wvital change that they were
introducing and that they wanted to
introduce it by the back door? What-
ever it may be, what I have stated
so far will be enough to show to what
low depths <the Government had
descended in this respect.

I will now come to the other issue.
The Joint Select Committee has re-
jected the plea of a certain influen-
tial section of the companies interest-
ed in shipping industry to raise the
share of participation of foreign equity
capital in this industry. Their plea
was that it should be 51 and 49 per
cent of the total capital. Since this
had become a controversial issue in
the Joint Select Committee and since
this is likely to be debated in a
slightly modified form in this House,
it requires to be considered. An hon.
Member, who spoke just a little while
ago, is in favour that it should be in
the proportion of 60 : 40. That is why
this question is a very important
question and needs to be debated a
little and considered by this House,
Those who advocate a higher share
for foreign equity capital in the ship-
ping industry advance three argu-
ments. They are alluring arguments,
no doubt, but they are deceptive and
treacherous.

One of the arguments that they
advance is, that there is difficulty of
foreign exchange. If participation of
foreign capital is allowed we will get
the foreign exchange immediately by
which we will be able to purchase
the tonnage immediately. Their
argument is that foreign capital is
not willing to come and help us on the
basis of 75: 25, but it is prepared to
come on the basis of 51:49. The
champions of the shipping companies
who gave evidence before the Joint
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Committee said that they had as-
certained from the foreign capital
that it would be willing to come if
the basis is revised and therefore they
argued that in order to induce, foreign
capital to participate on the basis of
equity capital in our industry, in
order to give maximum inducement,
its share should be raised to 49 per
cent. This argument needs to be
econsidered at a little length.

It is true that there are difficulties
of foreign exchange. It is also true
that without foreign exchange we
will not be able to develop our ship-
ing industry. But it is not true that
we cannot have foreign exchange with-
out allowing foreign equity capital
to participate in the shipping indus-
try. I will deal with this question a
little further at length, but at this
stage it will be enough for me to say
that any approach to this problem
which does not take into considera-
tion the vital role of the shipping
industry both in our economy as well
as in the defence of the country, is
harmful to the country and, I would
say, is anti-national.

They advance another argument.
They say that Indian capital was shy.
Indian capital would be available if
foreign capital was allowed to parti-
cipate in the shipping industry. I
would like to read a few sentences
so that we will know exactly what
they say. On page 14 of the volume
of evidence which has been distri-
buted to us, this is what the repre-
sentative of that section of the com-
panies says:

“Whenever there is collabora-
tion with a reliable foreign con-
cern, national money is more
easily forthcoming than other-
wise,...."”

Our Indian capital is shy, but the
shyness disappears in the company of
foreign capital. That is what it says.
You do not often come across with
so naked a confession of capital that
it is patriotic so long as patriotism
pays. History is not lacking in
instances to show that cepital throws
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off its garb of patriotssm the mornent
it sees that patriotism is not profit-
able.

There is another argument which
they advance for a higher share of
participation of foreign capital in the
shipping industry. They say that in
some industries we do allow a higher
share of participation for foreign
capital and the instances which they
have quoted are the biscuit industry,
the Parker's ink, the chocolate indus-
try, ete. I will only say this much—
that this argument only betrays how
their self-interest has made them
blind to national interest. They have
become so blind that they do not see
the vital difference between the ship-
ping industry and the biscuit indus-
try, the shipping industry and choco-
late industry, the shipping industry
and Parker’s ink industry.

Having said this much, I will now
proceed to examine the provisions in
this respect in the Bill as amended by
the Joint Select Committee. Clause
21 of this Bill replaces clause 12 of
the original Bill and says that we will
allow participation of foreign equity
capital in the shipping industry in the
proportion of 75 and 25 per cent. This
is the crux and the vrucial ijssue in
this Bill, and that is wny it needs to
be carefully considered.

The question before the House for
consideration will be whether it is in
our national interest to allow this pro-
portion, whether it is harmful. My
submission ig that is it harmful to our
national interest. We are opposed to
the participation of foreign capital in
the shipping industry. 1 will state
briefly the reasons why we are
opposed.

The first reason is, that past expeti~
ence has shown that foreign capital
will not participate in the shipping
industry on the basis of proportion
which we have provided for in the
Bill. Though we had allowed 25 per
cent participation of foreign capital
in the shipping industry, not a pie of
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foreign capital came forward in this
industry. Perhaps some might say
that things have changed and it might
come today. But those who think that
on this basis we will get foreign
capital do not know either the econo-
mics or the politics of foreign capital.
In this connection I will read a small
passage from the evidence itself of
one eminent person.

8hri Achar (Mangalore): If it does
not come, there is no harm.

Shri Parulekar: I am reading from
page 82 of the Evidence tendered
before the Joint Select Committee:

“If foreign capital comes in, it is
not for the love of India or Indian
shipping. It will come in with a
definite purpose and that purpose
will be to preserve its rights in a
particular place from wh.ch it is
gradually eliminated, to make as
much profit in as short a time as
possible and to serve its own pur-
pose and not ours.”

This will be the role of the foreign
capital if it is allowed to participate.
Past experience has shown that it will
come to serve iis own purpose, and
therefore it should not be allowed to
participate.

The second reason which I want to
advance is that it will be very harm-
ful to the national interests to allow
foreign equity capital to participate in
the shipping industry. I will in this
connection read a few sentences from
one who is not today connected with
any shipping industry but who knows
and who was connected with the ship-
ping industry for forty years; that is,
Mr. M. A. Master who has given
evidence before the Joint Committee.
On page 78 this is what he says, and
it is very important:

“I would examine it from
various viewpoints—strategic
viewpoint, international viewpoint,
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commercial viewpoint, export
drive viewpoint, etc. Taking the
entire picture, I am definitely of
the opinion that it will not be in
national interest to invite any
foreigners to start any combine
here.l,

One who knows the shipping industry
and who had to deal with the shipping
industry for forty years comes out
with an authoritative statement,
which we should accept. He says that
it is not in the interests of the nation
to allow participation of foreign equity
capital in our shipping industry. It
should also be remembered that if we
allow it, we would be allowing—be~
cause the law today allows—it to
remit the profits out of the country,
to repatriate the capital which they
have invested along with the capital
gains.

There is a third reason why we are
opposed to the participation of foreign
equity capital in the shipping industry,
An influential section of capital inter-
ested in the shipping industry itself
is opposed to the participation of
foreign equity capital. It is suggested
by some—if you read the Minutes of
Dissent to the Report of the Joint
Select Committee on this Bill, you
will find that it is suggested by some—
that is, is the self-interest of the
capital which has promoted and
actuated it to oppose the participation
of foreign equity capital in the ship-
ping industry. I will concede it. I
will not insult capital by accusing that
patriotism is the motive which has
actuated it to take wup that stand!
Even so, the fact remains that the
narrow self-interest of capital in this
industry coincides with the national
interest. It always happens that
whenever native capital opposes
foreign capital, its narrow self-interest
coincides with the national interest.
That is no reason why we should
grumble and reject the appeal of the
capital which is opposed to the parti-
cipation of foreign equity capital
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Fourthly, my submission will be
that participation of foreign equity
capital in the shipping industry is
absolutely unnecessary for attaining
the target of the Second Five Year
Plan as well as the target of the Third
Five Year Plan. The target of the
Second Five Year Plan, as stated by
the hon. Minister, is 9 lakh tons; the
target of the Third Five Year Plan
is 2 million tons. My submission
to the House will be that it is not at
all necessary to allow foreign equity
capital to participate in the shipping
industry to attain our targets either
of the Second Five Year Plan or of
the Third Five Year Plan.

My first argument is, that foreign
exchange can be secured, by resorting
to what is known as the self-financing
system. This is the system which
was advocated by those who appeared
before the Joint Select Committee and
who championed the cause of foreign
participation and said that it should
be 49 per cent. They themselves have
admitted that it is possible to get
foreign exchange, of course to a limi-
ted extent, by resorting io the self-
financing system. We can get foreign
exchange if we are able to deposit
in banks its equivalent in terms of
rupee. That is admitted by those who
advocate the participation of foreign
equity capital in the shipping industry.

Secondly, there is another factor
which we must take into consideration.
That is, we can raise loans easily.
And in this connection I would like
to draw the attention of this House
to the fact that there is recession in
the world market. in the market of
the capitalist world. Capital is idle,
and when it is idle it cannot dictate
terms; it will come, you need not beg
for it; it will come of its own. And
that is why the mission of our Finance
Minister got an easy response in Ame-
rica and elsewhere. If you look to
the recession which has developed in
the shipping industry, out of a total
tonnage of 110 million tons on the
1st June, 1838, 14 per cent of the
total tonnage was lying idle in the
ports of UK. alone. BMany of the or-
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ders for ship-building had been can-
celled, and orders are not forthcoming.
So, as a result of the recession which
iz developing in the world and which
is engulfing the capitalist world, it is
possible today to get the loans easily,
and that can be one of the methods
by which we can get foreign ex-
change.

There is a second way of getting
loans, that is from the World Bank.
In this connection I would like to
read a few sentences from what the
hon. Minister said before the Joint
Select Committee itself.

On pages 22 and 238 this is what he
says:

“The Government of India never
made any approach to the World
Bank to include shipping.”

Further on, he says,

“We have not approached the
World Bank for shipping is not in
the core of our plan.”

I really fail to understand how the
Planning Commission committed this
blunder of not giving top priority to
the shipping industry, taking into
consideration its vital role. It is a
serious blunder. I would leave it at
that.

14 hrs.

Further, it must be remembered
that the Chairman of the World Bank
had offered loangs for developing our
shipping industry. We did not take
advantage of it. Now, there is an
opportunity by which we can take
advantage of the World Bank loans
and get loans and foreign exchange
for developing our shipping industry.

The last reason which I want to
advance is that the market is favour-
able. Prices are tumbling. If today
we pay 25 per cent of the price of a
ship in cash, we can get & ship and
we can pay the rest by instalments.
For the reasons which I have given, it
will be realised that without allowing
participation of foreign equity capital
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i shipping, we can ‘attain our iarget
of §00,000 tons of the Second Five
Year Plan and o? 2 million tons of the
Third Five Year Plan. I would like
to state éne more reason why we are
opposed to the participation of forelgn
equity capital. It has not been our
practice to allow the participation of
foreign equity capital in key indus-
tries, in basic industries. We did not
allow it in the steel industry; we did
not gllow it in the railways; we did
not allow it in the air lines because
of the vital role which they play both
in the economy as well in the defence
of the country, There is, therefore, no
justification whatsoever for allowing
participation of foreign equity capital
in the shipping industry, which should
be 100 per cent Indian.

There is one more point to which I
would like to refer briefly in this con-
nection. It is in connection with our
policy. My submission is that the
Government should undertake the
responsibility of developing the ship-
ping industry instead of entrusting it
to private capital. That policy would
be suicidal. Why do I say this? What
has been their performance in the
past? Government offered to give
them loans at a very cheap rate of
interest. At that time, the foreign ex-
change situation was very favourable.
Yet we find that the shipping indus-
try did not develop and did not take
advantage of the loans and the foreign
exchange situation to increase our
shipping. That was their past per-
formance. We cannot therefore rely
on private capital to develop the in-
dustry. I am not saying that we
should nationalise the industry. That
is not what I say at present.

Shri Raghunath Singh: After some
time.

Shri Parulekar: After some time,
many things will happen.

What is their demand for develop-
ing the shipping industry? They want
money from the Government. They
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want foreign exchange from the
national pool of foreigh exchange.
They want cargo to be given by the
Government. Their job will be to
earn profits. Their demand is to give
us peoples money to earn our profits.
That is why I say it should be the
primary responsibility of the Govern-
ment to develop the shipping indus-
try and Government must not entrust
it to private capital to develop it. It
we do that after some years, we will
come and repent for having taken
this decision. Besides it is not our
practice to allow private capital to
have <its own way in key industries
and basic industries.

There is another black spot in this
Bill and that is, this Bill allows re-
presentation of foreign capital on the
Board of directors. Here I only wish
to point out that it is a retreat from
the Policy statement which was issued
in 1947 which did not allow any
foreigner to be a member of the Board
of directors. This is a retreat. Apart
from that, it is harmful to our inte-
rests. In this connection, 1 will zead
a small passage from page 62. This
is an important issue and that is why
it is necessary to cite that. This is
what Shri M. A. Master says:

Mr. Deputy-Speaker: The hon.
Member’s time is up. This is an im-
portant Bill.

Therefore 1 say.....

Shri Parulekar: I know the difficul-
ties.

Mr. Deputy-Speaker: Very large
number of Members want to speak.

Shri Parulekar: That is a justifica-
tion for extending the time instead of
curtailing the debate.

Anyhow,

“Even if there is a very small
minority ‘'of the foreign company
in the management or in the beard,
You would not be able to carry out
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the policy which you have in view.
Let me give Enother hypothetical
illustration. Supposing our Gov-
ezrnment were to tell us that we
should not go te a particular port
of a courttry' with which we may
not be friendly and another foreign
director is on the board. His
country may be friendly to that
Government and it will not be
possible for wus to discuss this.
Suppose. we are thinking of open-
ing new branches where the Bri-
tish people are intérested and we
have got one British director on
the board. It will not be possible
to discuss this. So, it is our view
as practical businessmen that it is
not possible to discuss these things
with them. There are various
other considerations. These are
the considerations arising from
the viewpoint of defence strategy,
and the discharge of international
obligations.”

That is why I say it is absolutely
harmful to allow any foreigner to be
a director on the Board of directors.
This retreat from the Policy resolution
shows only the anxiety of the Govern-
ment to woo foreign capital in the
shipping industry at the cost of our
national interests.

I will only refer to another black
spot in the Bill. There are several
clauses in the Bill which deal with
the conditions of seamen. It is not
possible within the short ‘time at my
disposal-to deal even with one of them,
I' will therefore say only this. There
are about 70,000 seamen who are en-
gaged in the shipping industry. The
clauses which have been incorporated
in this Bill' are practically bodily
lifted, with a minor change here or
there from an Act which has become
outmoded, an Act which was framed
by the British imperialists, and an Act
which treated the seamen as slaves.
Those -game clauses. happen to be in-
corporated in this Bill with a minor
change here or there. Look at their

wages, their condititns, ' thei?' accoms
modation, their hours of work. You
will find that it is a horried tale. I
d0 ‘not know how the hon. Minister
who is supposed to be very able, did
not care to look at the recommenda-
tions of the Royal Commission on
labour which had investigated into
their conditions and to incorporate at
least some of their recommendations
in this Bill. On the ship, the seaman
is a slave of the master. On a foreign
ship, he is a slave of the foreigner.
The Minister ought to have taken care
t» incorporate at least some provisions
v. hich will ameliorate their conditions,
which will enable them to live an
honourable and a decent life.
I do not know whether the hon. Minis-
ter has ever visited the place where
seamen live in the ship. The seamen
are roasted there. Twenty-five peo-
ple are huddled together in a small
space. I do not know how the Bill
was drafted and how much care was
given to this Bill. Perhaps the only
point which attracted their attention
was that of allowing participation of
foreign capital to the extent of 100 per
cent.

Shrimati Ila Palchoudhuri (Nabad-
wip): Mr. Deputy-Speaker, when we
look at Indian shipping......

-

Mr. Deputy-Speaker: Members will
try to restrict to the time limit of
15 minutes.

Shrimati Ila Palchoudhuri: I will
try my best. You have given so much
time to others. You must also give
some time to me.

Mr. Deputy-Speaker: That excep-
tion has been made - by the bhon.
Speaker in the case of the first spea-
er in a& party or group or leader of
a party. If she can claim that status,
certainly I will allow that much of
time.

Shrimati Dla Palchoudburi: I do not
claim any status except that 1 wish
your chivalrous outlook!
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Mr. Depuaty-Speaker: Of course,
can assure her that.

Shrimati Ia Pailchoudhuri: Mr.
Deputy-Speaker, Sir, when we look
at Indian shipping, we must look at
it from the national point of view. We
cannot think of the capitalists, foreig-
ners, this, that and the other,
because international shipping is
rooted in the necessity for large-scale
exchange of commodities, exchange
of ideas and exchange of cultures.

Now, our ocean highways have
increased and our horizons have in-
creased. and we must see that Indian
shipping attains a status and holds
its own in the world.

I would like to refute some of the
arguments that have been placed
before us over this foreign participa-
tion question which seems to be the
core of the Bill and the core of the
controversy. May I point out to the
House that it is a fact that wherever
there has been a lot of foreign parti-
cipation, Indians and Indian shipping
have stood to lose? Look at what
happened in the dark days of the war
when there was nothing to save the
refugees. There were 64,000 refugees
from Burma during the last war.
There was no ship to bring them back.
It was only the Indian ships which
could do it. No foreign ship provided
their rescue. Durmmg the time that
famine stalked India, if we look back,
we had Indian ships, but there was
no foreign ship that brought us food-
grains to save our starving millions.
It was the Indian ships at that time
that saved the situation. They brought
foodgrains and fed thousands in India,
and at least enabled us to save a
certain number of lives.

If we have foreign participation in
a key and vital ipdustry like ship-
ing, how can we help harming our-
selves? My Hon. friend Shri Raghu-
n1ith Singh said that there are so many
countries that allow foreign partici~
pation, but I would bring to the
notice of the House that may be in

their laws it is allowed, but in prac-
tice it is not so, not to the extent that
one would want to make out.

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar): What has hap-
pened in practice here?

Shrimati Ila Palchoudhuri: In prac-
tice here we do not want any more
participation than the gesture of
keeping the door open, that is 25 per
cent, because we do not want to iso-
late India and that is about all we
wish to do.

If foreign participation is really for
the good of India and if we consider
one or two things, then I think fore-
ign capital should come on the terms
of 25 per cerit participation. For ins-
tance, if we said that the taxation
should not be doubled, we can gain
in revenue from the profits that they
made in India. I hope foreign capital
would be willing to come on those
terms because then we might reduce
their double taxation in their own
countries, That is a question which I
hope the hon. Minister will look into
and see if that cannot be done.

The formula of 60—40 has really no
meaning because no foreign capital
would really want to come without
having control and power, and we do
not want foreign control and power in
our shipping.

There are many points to be looked
into this Bill. I am glad that we have
codified the Indian shipping law and
brought it to this stage, but there are
one or-two things which we could do.
For one thing, foreign capital would
not be necessary if we can procure
the foreign exchange that the need
through loens. It has been procured
for so many industries in India, and
I do not see why it cannot be procur-
ed for shipping. I think the hon. Min-
ister was good enough to say even
during the deliberations of the Joint
Committee that there was quite &
possibility of getting loans if we
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should want and there should be no
very great difficulty about that. There
would algo be no need for such a lot
of foreign loans because as it is, ship-
ping is the quickest earner of foreign
exchange. Already shipping gives
Rs. 9 to Rs. 10 crores or more of our
foreign exchange. During the Second
Plan period all that we need is an-
other Rs. 20 to 28 crores. During the
next three years, 1858 to 1960, more
ships would come in and our earnings
would go up, and we would be able
to earn Rs. 16 or Rs. 17 crores easily,
and if some of this earning is releas-
ed for us to obtain new ships, then I
am sure just for a gap of Rs. 3 to Rs. 8
crores we do not need to sell our
prestige nor our Indian ships to forei-
gners, because a gap of Rs. 3 to Rs. 8
crores can be made up by any Gov-
ernment at any time should the
country feel the need of it, and the
900 millions tons of target should
easily be acquired by our private
shipping who have done a good job of
work all these yeors.

I do not agree with the hon. Member
oppasite who said that private ship-
ping companies have not fulfilled their
targets. They have; and they have fac-
ed difficulties, and they have stood
by the trade of India, and they have
done a good job of work. I think it
is time India recognised that because
it is not only by nationalising any-
thing that we can go forward. We have
also to take the capital of India with
us, and because they are capitalists is
no reason that they would not be
able to serve India. If foreign capital
is not coming and if foreign exchange
is not to be had, there will be Indian
capital available from the capitalists
of Indis, because I am sure that it is
not only their own pockets they are
seeking to fill, they will be helping
to make a big industry which will be
the price of India in times to come.

1 happen to be a Member of the
Seaman’s Welfare Board and we have
submitted a report. There has been
some controversy about the jurisdic-~
tion of that board and the report has
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not yet been considered. I hope the
hon. Minister will look into the re-
port and the recommendations made
therein because it has taken into con-
sideration the welfare of seamen, and
many of the recommendations I am
sure can be implemented if the Mini-
stry looks into it.

There is also the welfare of the deck
passengers. I happen to be a Member
of that committee also. In our last
meeting we found there was great
need for & poor box to help the deck
passengers who have suddenly come
to grief after landing. For instince.
there was the case of a young gir} who
suddenly died and there was no fund
to cremate her. There was no money,
there was no food to give to the other
children. The Deck Passengers Ameni-
ties Committee has passed a resolu-
tion that it is going to approach the
Central Government, and I hope the
money for the poor fund will be
forthcoming.

Shipping deals with all sorts of as-
pects. When we were in Calcutta par-
ticularly, the ©Port Commissioners
brought to our notice the great dan-
ger that the navigation of the Hooghli
is facing. I hope the Ganga Barrage
will be a possibility within the Second
or Third Plan to save the town of
Calcutta and to make the Hooghli
once more the navigable river it was,
because Rs. 3 crores practically every
year are spent on just preliminary
dredging to keep it workable. We can
save the Rs. 3 crores if the Ganga
Barrage project could come into being
and the whole port of Calcutta could
be saved.

Lastly, we must look at shipping
from the national aspect, and when
we think of capitalists, let me ask
this are Indian capitalists so bad?
Foreigners who are going to partici-
pate are also capitalists, and certainly
a known devil is better than an un-
known one, if devils they be, because
it may be that in times of stress
foreign capitalists will not allow our
Indian shipping to do the work whick
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{Shrimati Ila Palchoudhuri}
it is"veally SUpposed  to ‘8o, and will
aiso debar us ‘from -raising our voice
in the ' right manner in -the liners’
sonferences: - As it is, in- these linews’
conferences it-is wvery difficult to get
v place, and when ‘we have -divided
loyulties, what will--our- -representa.
tive there do who is a foreigner and
yet has ships registered under the
Indian flag? .
Vo dleew & 0 2

There are three aspects of shipping:
ecopomic; political -and  sentimental.
From the pelitical aspect, foreign par-
ticipatien cannot be safe, Frem the
economic aspect it cannot be good for
our trade, -and from the sentimental
aspect, all that I can say is: who can
be proud when he sees the Indian flag
on a ship-that is not-Indian? There
are flags of cenvenience like Panama
and Liberia where the people of the
country gre only crews and coolies
in those ships. They have no say in
the governance of trade and industry.
In that case, can their minds swell
with pride when they see the Panama
flag on a foreign ship? Neither can
our mind do so when we see the
Indian flag on a ship which is bought
and bartered for with foreign money
and foreign exchange. So, 1 would al-
ways say that let us have our own
ships. So far as welfare is concerned,
welfare in India has always meant
the welfare of all and not only indi.
vidual welfare. Even from the days af
the Rig Veda, it is clear that we
have prayed to Jalanath, the God of
the seas, (o1 take us. across: the "ooean
safely and to bring us back to the
shores for our welfare.

Pandit K. C. Sharma: (Hapur):
Now, the hon. Member goes by air.

Shrimati Ia Falchoudhuri: We
may go by air, but we can never do
without the seas. I hope Jalanath will
elways protect our seamen and our
ships and take us across the ocean.

When the whole shipping policy is
locked at, I hope it will be locked at
from tha, polnt of view of our sesmen
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and sailors who through the long ages
have written: a :brilimntohistory of
Indian .ahipping: and whohave brought
India  famerand, glony-as & maritime
couniry.. - As the! Minister' hag very
rightly said; we do net avish :{o make
India a meritime power, but we want
bher.agaim;t¢ be a maritime country,
with:her~shores open to:all srade, and
her own ghips gaing out to. distant
lands and:playing her twade.

O e et et

That vyzapar must be with India in
her own ships-and under her own flag.

Shrl Goray: Sir, the activities that
have. been_garried on in the Lobby of
the House gnd outside in the city by
the representatives of the shipping
interests and the representatives of
the seamen’s, unions testify to the fact,
if testimony were needed at all, that
the legislation under digcussion is very
important.

The other day, while moving for
consideration of this Bill in this House,
the hon. Minister told us that he did
not want this eountry to be a maritime
power, but he wanted this country to
be strong so far as the merchant navy
wag concerned. I do not know why
Shri S. X. Patil was so modest. Out-
side, we know him to be & very mili-
tant man, and. not at all averse to
power. But, here, it seems that after
coming to Delhi, he has turned him-
gself into a pigus grass-eater, and he
has started talking in terms of piety.

Mr. Deputy-Speaker: Here, he finds
himself confronted with more militant
men. .

Shﬂ_n. €. Bharma: Grass-eaters
are militant members, but my hon
friend is- trying to . condemn -grass-
eaters. For instance, my hon. friend
over there is & grass-oater.! :

8hri Goray: The sentiments expres-
sed. by the-hon, Minister were g little
smuing, and.also, X thought, wepe &
Uttls bis distreseing. -Afien-all what
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is the target thaY he is aiming at?
The target that he ig aiming at by
the end of the -Second Five Year Plan
s only § ‘lakhs tons and evenm in the
rosy picture that he -has painted, -he
could net go beyend 25 lakhs tons.
It we compare these targets with the
targets that have been already achiev-
ed by other countries, I de not-think
that India will be considered to be a
maritime power even if we attained
the target placed before us by the
bon. Minister to be achieved at the
end of the Third Five Year Plan, -

There is a report of the Estimates
Committee which has.pointed out that
two or, three years back, Japan already
had .a tonnage .of 37 lakhs tons, and
Germany which was shattered by the
war had reached a tonnage of about 26
lakhs tons. . No, let us not be deluding
ourselves by saying that even if we
attain the target of 25 lakhs tons, we
shall be called a maritime power; we
are not going to be called that at all.
The other thing is that let us not try
to avoid words like ‘maritime power’.
Maritime power does not mean neces-
sarily that we are going to be aggres-
sive. I hope that a time will not
come in this country when we shall
not hate the worde like steam power
or electric power. These are simple
words, and let us tell the world that
we are going to increase our maritime
power, and we, are going to attain
enough maritime power so that all the
trade that we want to carry from the
shores of our country to the shores of
the other countries and vice versa will
be handled by us and not by any body
else.

This Bill, I find, was being discussed
in a rather lop-sided way. It is a very
bulky legislation Sir, comprising about
48> clauses and split up into eighteen
parts. So far-as.the structure of the
Bill is conoerned, I would have liked
that we had-made it a more handy
affair and-had helped- the mariners or
the sailorw, -by isolating all the clauses
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that pertain to them, and incorporat-
ing them in a separate BjilL .- I.svas
told .that in countries like Norwwy,
Sweden etc. they had small legisla-
tions. which told the seamen exactly
what their. responsibilities were,. what
their rights were, what had bgen doge
far. them . by .Government, and what
Government. expected, them to . do.
But in a Bill of this natupe, it becomes
very difficult to. find out. the various
clauses, to sort- them out,. and to fix
vesponsibilities. and to  understand
what particular clause applies ta the
ane,or the .gther.

Having <aid that in regard to the
struetuxe, L. would also.like to. poiat
out thas there gre-two or.three autho-
rities that have been cregted by this
Bill. One is the Shipping Develop-
ment Fund Committee; the other .is
the National Shipping Board, and the
third is the Director-General of Ship-
ping. The objective of the Bill
obviously is consolidation, expansion
and streamlining the administration.
But I fear that these three authorities
might sometimes overlap each other,
and may be, there may be a ¢lash of
interests between the three. I think
that precautions should have been
taken to see that their functions and
their powers were made as distinct

as possible.

The major part of the debate on this
Bill has concentrated round the fact
of 25 per cent participation of foreign
capital in our shipping industry. Y do
not know why so much importance
was being attached to this. I thought
that we were all of one mind that
after attaining Independence, a vital
industry like the shipping industry,
would be reserved hundred per cemt
for our capital. Just now, I was
surprised to hear the arguments that
were put forward by Shri Raghunath
Singh. I cannot imagine to myself
accusing Shri Raghunath Singh of
betrayal of national interest to which
Shri Parulekar had referred. He could
never be amti-nationalist, but in his
enxiety to build up’ the. shipping



6501 Merchant Shipping
Bill
{Shri Goray]}

industry as quickly as possible, he
thought that even participation by
foreign interests up to 40 per cent
need not be ruled out. I thought that
would be a great mistake because this
industry cannot be compared with the
other industries to which reference
has been made. I think the whole
confusion is the result of putting this
industry on a par with other industries
like oil, or pharmaceuticals or food-
stuffs ete. This is an entirely differ-
ent jndustry and as my hon. friend
Shri U. O. Patnaik has rointed out,
it is almost a subsidiary or auxiliary
of the Navy. If we appreciate that
perticular fact, then I suopose it will
be very clear even to Shri Raghurath
Singh that we must not allow foreign
capital to interfere in the affairs uof
our shipping industry.

Another point which he overlooked
when he quoted the instance of TIL.K.
and other countries is that UXK,
France, Canada and U.S.A. have been
allies for centuries. They hardly have
quarrelled with each other. They have
always co-operated with each ot“er
whether it was in war or in otk
times. That being so, there may be
less danger of their coming together,
allowing some participation, say to
the extent of 5, 10 or 15 per cent of
the other country. But :ituated as
we are, when we are taking a stand
which does not permit us to identity
ourselves with either this or that
group, I suppose it will be in our best
national interests if we Jdo not get
involved in foreign participaticn.

Then if we do not wsnt foreign
participation even to the extent of 25
per cent, where do you get the money
from? 1 agree with my hon. friend,
Shri Parulekar, that it is possible to
approach the World Bank and it is
possible to reserve some of the money
earned by the shipping industry to
be ploughed back into ihe industry, to
make it possible for themm to utilise
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that money. Wfter all, it has been
pointed out by the HEstiniates Com-
mittee that they are giving us about
Rs. 10 crores of foreign exchange per
year., Will it not be poassible to
reserve this and see that it is utilised
for building up more and mmore ton-
nage? The more tonnage we get, the
more foreign exchange we will earn.
So it is a system which I would also
describe as a self-financing system and
if this is tried, whether it is in the
private sector with private capital or
whether it is in the public sector with
the Government in the fleld, I thiuk
for the present, it will solve our pro-
blem and it will be possible for us to
reach the target which have fixed for
ourselves; otherwise, I am very doubt-
ful whether the target that was flxed
in the Second Five Year Plan or the
target that was announced on the floor
of the House by the hon. Minister’s
predecessor would ever be reached.
You will remember that Shri Lal
Bahadur Shastri said that we wanted
to reach a target of 10 lakh tons, But
I do not think that we could reach that
million-ton target if we take to a
policy by which we dole out small
sums of money for buying tonnage.
After all, Rs. 86 crores is not a big
sum at all. We will have to increase
our financial assistance and I think
it can be done without harming our
country’s economy if the foreign
exchange that is earned by these ships
could be diverted to the purchase of
tonnage.

As regards registration of ships, I
do not want to take long, but I would
point out that the ‘25 per cent.’ clause
also should be removed if possible and
the proviso to clause 22(2) which
says:

“Provided that any ship regis-
tered at the commencement of this
Act, at any port in India under
any enactment repealed by this
Act shall be deemed to have been
registered under this Act and shall
be recognised as an Indian ship”.
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should be deleted. I am referring tu
ships that belong to the Moghul Lines.
1 do not want these ships to be con-
sidered as part of our shipping because
they were in existence at the time
the Act came into being. To be very
plain, so far as our trade is concern-
ed, I do not want any foreign parti-
cipation at any level

Having said this about registration,
1 would say that even in the definition
we have been unnecessarily very
modest; we have tried to limit the
field of home trade from Kandla to
Burma. I think the coastal trade of
India should be naturally extended
from the Straits of Malacca to Aden.
This is our sea and it has been Indian
sea all through the centuries. The
definition “‘home trade ship’ means a
ship not exceeding three thousand tons
gross which is employed in trading
from any port or place in India to any
other port or place on the continent
of India or from ports or places in
India to ports or places in Ceylon,
Maldive Islands or Burma” should not
have been there at all. I would sug-
gest that this be dropped and the
Indian-owned trade should be extend-
ed from Aden down to the Straits of
Malacca, as has remained for so long.

Now, I would say that we need not
concentrate too much on these clauses.
In the Shipping Bill, there are other
equally important classes. There are,
for instance, officers, ratings, or sea-
men; there are passengers. What
about that aspect? No body seems to
be discussing about these things at
all. So far as the officers are con-
cerned, 1 find that a very legitimate
grievance has been made out by the
Maritime Union of India calling our
attention to the fact that injustice has
been done in clause 80(1) which deals
with certificates to naval officers.
They say that even a naval officer, if
he wants to act as the master of a
merchant, ship, must be subjected to
examination, because, as they validly
argue, that the duties of an officer
of the Navy and those of a master of
a merchant ship are entirely differ-
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ent. A naval officer manning a naval
unit has got so many officers on the
bridge while the master of a merchant
ship has not 8o many officers; he has
to lock to s0 many other things like
handling cargo and passengers. These:
are things which are entirely different
and need entirely different training,
Therefore, they say that naval officers
should not be brought straight to the
merchant navy. They say: ‘It does
not matter if you bring them. They
are disciplined and the education and
training that they have got may be
useful to us, but considering the facr
that the merchant navy demands al-
together different qualities and more
attention to cargoes and passengers,
which a naval officer is not used to,
the examination should be there’.
Therefore, I would say that when, Gov-
ernment are thinking of bringing in
a naval officer to a merchant ship
after his retirement or otherwise, he
should take the examination and if he
passes it, he should be allowed to be
the master of a ship or other officer.

As regards amenities to sailors, at
the time the Bill was originally dis-
cussed, I had pointed out that the
sailors were a very unfortunate lot.
People think that they earn a good
deal, much more than a common rail-
wayman or people engaged in other
industries earn. But we must
remember that the sailor works only
for 7 months in a year. There are so
many snags in the way of re-employ-
ment that sometimes has to remain
unemployed for a long time. There-
fore, I would say that it will be
worthwhile if Government considered
the appointment of a Committee of
Parliament to investigate the service
conditions of these people and find out
how difficult it is for sailors to get a
job, how difficult it is for them to keep
it and how difficult it is for them to
have common amenities.

Then there is medical examination
of the seamen. When the sailor is dis-
charged, it is always easy to get a
medical certificate, because if he iz
medically unfit, the company will have
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to Dear the eXpenses. Therefore, they
always see to it that he gels & medical
cestificate on discharge. K he gets a
<ertificate at the iime of signing off,
then, for six months-it should be valid.
Otherwise,  he has to iake . ' anether
wertifieate and there: is the gnag. He
bhas %0 go to the-doctors and there are
8 many - other influenees. Therefore,
smy submission ds that the -whole
‘system of employing sailors and sign-
ing them off, their amenities of living
.and medical examination ete. have all
40 be investigated. Let us make the
.sailoe of our country a proud sailor, a
sailor 'who can. compare his lot with
the lot of any other sailor anywhere
else.

I am really afraid to find so many
foreigners not only in the Merchant
Navy -but also in our Navy. A few
days back 1 had put a question and
I was told that in the docks and on
the ships there are hundreds and
thousands of Pakistani ratings and
seamen.

Shri Raghunath Singh: Twenty-five
thousand. .

Shri Goray: It is not good for the
health of the Merchant Navy or of
our Navy. Let us consider and find out
whether it is not possible for us to
set up training ships. (Interruption)
I am not adverse to Muslims; please
do not misunderstand me. I am saying
that there are people who are Pakis-
tani nationals. I cannot imagine any
<oountry which admits on.such large
scale nationals belonging to any other
country to be in the service of its
Merchant Navy.

Shri Raghunath Singh: Portuguese

Shri Goray: Therefore, I would like
to say that the Ministry in charge of
Shipping should try to set up schools
‘and train. up saailors—laskars and
officers, whatever that may be. All
along the. coast -there- mush be schools
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at various places so that when we are
ready ' with ‘our target of 22 million
tons—within the next; five or six
years—iet us ‘not find ourselves in a
ridiculous position “where we shall
have to say that we have ships but we
have no saflors. This aspect should
also be taken- into consideration.

Let us take into consideration the
plight of the passengers' also; the
plight of the passengers and the care
that shguld be bestowed on targoes.
Only recently, we came across a case
where because of the remissness of
the officer-in-charge or the negligence
of somebody else, poison got mixed
with food, and there was the famous
Kerala food poisoning case. Let us
see that this is not repeated again.
Let us have rules and regulations by
which it will be seen that food stuffs
and others are completely sepearated
from things which are harmful.

1 know also that on pilgrim ships
and in regard to passenger ships which
have unberthed passengers, we find
that hardly they are treated as human
beings. ‘1 can draw on the analogy
of passenger trains or pilgrim trains—
trains which go to Pandarpur or the
Kumbh Mela. How are they packed?
They are packed like sardines. I
would say that when we are dealing
with pilgrims and unberthed passen-
gers, we must take more care to see
that they are given human treatment
and better facilities.

The last point that I would like to
stress is about the power taken by
Government .under clausge- 150 which
dealg with disputes. The powers taken
under it are completely at variance
with .the basic tenets of labour legis-
lation and labour policy. What the
Government is trying to here is sur-
prising. The clause reads:

‘“Where the Central Government
is of .gpinion:that any dispute
between seamen..or any ciass of
meamen or of. any cuniom of .seas
men and :the ommers of shipe in
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which such seamen are employed
or are likely to be employed exists
or is apprehended and such dis-
pute relates .t0 any matter con-
nected with or incidental to the
employment of the seamen; the
Central Government may, by noti-
flcation in the .- Official Gasette,
constitute a tribunal consisting of
one or more persons, and refer
the dispute to the tribunal for
adjudication.

It is surprising that where the dis-
pute is between owners and seamen
who are ‘employed and who are
likely to be employed, the Govern-
ment should intervene. I de not
understand how there can be any dis-
pute between seamen who are likely
to be employed and the owners. If
you take these powers, then what
happens? The dispute is referred {o
a tribunal and the tribunal gives its
decision.

Again, Government says that such of
the decisions of the tribunal as it
deems fit will be made applicable.
That means that Government which
may be a party to a dispute appoints
a tribunal and after the tribunal
comes out with its decision, it has
got the power again to amend the de-
cision. I think this is really a clause
which goes counter to the labour
policy that we have adopted. Again,
at the end, it says:

“Nothing contained in the In-
dustrial Disputes Act, 1847, shall
apply to any dispute between sea-
men or any class of seamen or
any union of seamen and the
owners of ships in which such
seamen are employed or are hkely
to be employed.” .

So you have taken away all the
right and facilities- that were confer-
red by the Industrinl Disputes Act
and appropriated all the powers to
Yoursei:. Omce you have done that,
it will not be proper for:you -to -say
{gain that the decisjon of the tribu-
nel can slo be amended. Either yow
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stand by the decision of the tribunal
or do not have a tribunal at al}, and
leave it to the Industrial Disputes.

These are the points which I want-
ed to make. ' It was not possible to
cover &ll other points within the pres-
cribed time. I hope the hon. Minister
will take these few points into con~
sideration when replying to the de-~
bate.

Unfortunately, on the one side, Shri
Raghunath Singh was pleading for 40
per cent foreign participation ang,
on the other hand, my communist
friends were saying that those who
drafted this Bill were betraying the
interests of the nation. Between
these two, it is easy for the hon.
Minister to overlook the points that
I have stressed. So, I would appeal
to him that he should try to take
into consideration what I have sub-
mitted.

Mr. Deputy-Speaker: Pandit Tha-
kur Das Bhargava; would he be able
to conclude before 8 o'clock?

Shri Raghunath Singh: He may
continue next day.
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DISCUSSION RE: REPORT OF AD-
VISORY. COMMITTEE ON SLUM
CLEARANCE,

ShH ' Rajendrs Singh

Sir. T bag tn mava

«i*That- theReport ‘ot 'the ' Ad-
visory Committee on Slum Clea~

(Chapra):
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Committee on slum
clearance

ranee, laid on the Table of the
House on the 30th August, 1958,
be taken into consideration.”

Mr. Deputy-Speaker, Sir, the Sen
Committee on sluin clearanc> was
charged with the responsibility of ex-
pediting conclusiveness and providing
depth of focus on criticals, so that we
could take some immediate action
which could, if not impress the coun-
try, make some substantial contribu-
tion to the solution of this crying
problem. Viewed just from this
background, I have shrewed suspicion
that Shri Sen, though widely known
for his intelligence and wide exper-
ience in the fleld of law, could not
probe into the depth of the problem
and the approaches, much less all the:
suggestions, to this problem have been
from a very wrong and vicious angle.

I should like to quote a comment
which his report has invited from his
very friendly party, especially to him.
It has appeared in the Eastern Econo-
mist.

“It is & great pity that the Law
Minister and his colleagues have
allowed themselves to be so easily
led into a fleld in which their
experience has by no means
brought any fruit”.

The comment itself is self-expla—
natory. However be that as it may,
we have to congider the basic isste
inveolved in the growih and expan-
siont ‘of slwns: why it has come to
dppear &t gll? What had been the
material’ Yonditions and the cause¥
which have cortributed to the growth
and increase of slums? I think Shri
S. K. Patil, the Law Minister's collau=
gue, rhust' ba complithented.” At leass
he had the sagucity to understand that
these ‘stume 'crop -up not because pooa
plé 'wre ‘eridmoured of town ‘lite, but
entirely because the material resources





